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Shri Datar: So fir  u  that it con
cerned, I am not at present aware at 
the exact centos.

Shri Narayanankntty Menon: The
turn. Minister, while answering the 
previous question, stated that if the 
State Government is prepared to pay 
SO per cent share, the Central Gov
ernment will bear the other half. 
May I know whether any proposal 
has been made in the matter?

Mr. Speaker: They will contribute 
50 per cent, if the State contributes an 
equal amount

Shri Narayanankntty Menon: May
we know the details to it?

Mr. Speaker: Not in reply to this 
question.

Cnder-writing of Sham
t

. . . .  /  Shri Morarka:
\Shri Nathwanl:

Will the Minister of Finance be 
pleased to state:

(a) the names of the companies 
whose shares and debentures were 
under-written by the Life Insurance 
Corporation;

(b) whether the Corporation was 
obliged to take over these shares and 
debentures by virtue of such under
writing; and

(c) if so, the amount invested in 
each company?

The Deputy Minister of Finance 
(Shri B. E. Bhagat): (a) and (c). A 
statement is laid on the Table of the 
Lok Sabha giving the names of the 
companies Whose shares and deben
tures were under-written by the Life 
Insurance Corporation and the 
amounts invested by it in each com
pany. [See Appendix I, annexure 
No. 98],

(b) No, not in all cases.
Shri Monurka: May I know the 

considerations which impelled the 
Government to start this business of 
under-writing shares with the funds 
of the policy-holders?

Shri B. K. Bhagat: It is profitable
to us.

Shri Morarka: What profit hat the 
Government so far made on this 
Rs. 1,33,00,000 that they have so tar 
invested in under-writing the shares?

Shri B. R. Bharat: We get commis
sion.

Shri Morarka: The answer is not
full.

Mr. Speaker: The commission will 
make up the profit that is what he 
says.

Shri Morarka; How much commis
sion have you charged on under
writing this Rs. 1,33,00,000 worth of 
shares?

Mr. Speaker: What is the total
commission?

Shri B. R. Bhagat: It can be worked 
out. The statement gives the commis
sion in each case. Before under
writing the shares, the Life Insurance 
Corporation satisfies themselves that 
all those shares which they under
write will yield profit by way of com
mission.

Shri Morarka: Is it not a fact that 
out of the shares worth Rs. 1,33,00,000, 
the Corporation had to take shares 
worth Rs. 1,20,00,000? That means 
that the shares that the Corporation 
under-wrote were not very popular so 
far as the public were concerned.

Mr. Speaker: It is a matter of 
opinion.

Shri Rameshwar Taotia: Recently
the Corporation purchased a large 
amount of shares of a particular 
group, as a result of which the price 
of that share went up. May I know 
the procedure for buying of shares?

Shri B. R. Bhagat: That is a
larger question. As we said on the 
previous day, that is a question of 
investment. If a straight question is 
put up again, we will furnish the 
answer.
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Bbri Tyagi: May 1 know wkether
the statement, which give* the names 
o f  the parties who have been bene
fited by this action, is too long? If it 
is not too long, 1 want it to be read 
to the House so that the House may 
know as to which parties of the coun
try have benefited through this invest
ment.

Mr. Speaker: The statement has
been placed on the Table.

Shri B. R. Bhagat: I can read out a 
few names, if the House permits me.

Shri B. S. Murthjr: Is there any
limit to the length of the statement to 
know whether it is big or small?

Mr. Speaker: He can read one or
two names. When the statement is 
big, it is laid on the Table of the 
House. How many names are there?

Shri B. R. Bhagat: There are about 
12 or 13 names.

Mr. Speaker: Then I cannot allow 
it to be read.

Shri Tyagi: In that case, I would 
like to hav-j one information. One firm 
in Kanpur has been given sumptuous 
help in this matter when the invest
ment of the firm itself is small. Is it 
a fact that a bigger part of it has been 
under-written by the Finance Minis
try.

Shri B. R. Bhagat: That is not
under-written. That is direct invest
ment. Under-writing is different from 
investment. That is a larger question 
which we answered the previous day. 
There are two hundred companies or 
moie in which the Life Insurance 
Corporation has invested.

Shri Tyagi: What are the criteria
in these matters? Who decides the 
question of investment? Is it the 
Ministry itself or some committee is 
consulted before a decision is taken 
as to where the investment should be 
made?

Mr. Speaker: The question relates 
to the under-writing of shares. The 
other question relates to investment.

A separate question may be put on 
that subject

Shri Tyagi: About investment I
want to know.............

Mr. Speaker: That does not arise
out of this question.

Shri C. D. Pasde: In view o f the 
fact that the shares are likely to rise 
or fall in prices, will the Corporation 
discontinue the present system of pur
chase of shares and lend money 
rather than purchase shares?

Mr. Speaker: That is a suggestion
for action.

Inter-State Sales Tax
*221. Shri Ramakrlshna Reddy: Will 

the Minister of Finance be pleased to 
state:

(a) whether it is a fact that the 
operation of Section 15 of the Central 
Sales Tax Act has been postponed 
from the 1st October, 1957 to 1st Jan
uary, 1958;

(b) if so, whether Government have 
deputed any officer to visit the States 
to discuss with the representatives of 
State Governments their difficulties in 
the application of Section 15 of 
Central Sales Tax Act; and

(c) if so, whether a report thereon
will be placed on the Table?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir.

(b) and (c). An officer of the 
Finance Ministry discussed with cer
tain State Governments the difficul
ties anticipated by them on the en
forcement of Section 15 of the Cen
tral Sales Tax Act, 1956. The agreed 
decision reached in the light of the 
above discussions will be incorporated 
in a Bill that would be brought before 
this House shortly.

Shri B. S. Mnrthy: May I know 
whether there was any agreement 
between the officer at the Centre and 
the officers belonging to the States on
the Section under discussion?

Shri B. R. Bhagat: Yes sir.




